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.!!£.iglAal!pplicatisn No.704 of 1994

IAv adhesh Singh ~~.. applicent

Versus

Union of India & others ••• Respondents

HON'BlEMR. MAHARAJ DlN~MEMBER (J)
H(JJ'BLE MISS U5f\.l SEN: MEMBER (Il)

(By Hentble Mr. l'Iaharaj Din -JPl)

In the present application, the applicEn t has sought the

relief that the direction be issued to the respondents to dispose

ot his representation.

2- The relevant taots giving rise to this application ere that

OReSmt.leela Vati whowas appointed as Extra DepartmBAtal Branch

Post Plaster fUed a writ petition before the High Court again ~ the

order of her terminatieJ'l whicb lIIas trS'lsferred to this Tribunal CI'ld

was registered as T••• No.34 of 19B9. This application was decided

by this Tribunsl quashing ths order of the terminatim of Smt.leela

itIati. The present applicmt lIlholIIorkedas Extra Departmental Branch

~1rlaV
poet Plaster in ~ arrSAgemant after termination of Smt.leela Uati

filed a review petition against the judgment passed in TilNo.34/1999

which has been decided by this Tribunal vide -'nexure-3 in which

obse1Vation was made in favour ot the applicant directing the Depart-

msntal !Authorities to consider the case at the present applicant tor

~other post office.

3- In pursuance of the order passed in RevielllPetition (supra) t

the applicant submitted his representation dated 24/a/92(lJnnexurs-IV)
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praying t.,. be should be given relief as has been obserued in 'tbe

..' jtldgmef'ltof the revielil petition(aupra)i; Tbe applicant aubmitteel

V"'"'
reminders attel'~aving submitted the representation but the same

w~re not replied.

4- The applioant viele prssent application has approacheCllthis

Tribl:.llal seeking the re~ief of direetion to tbe respondents to dispose

of his representation. Sa considering thsse facta, we dispose of the

applicatiCfl of the applicS'Jt at admission stage wi th the direction to

the reeptlldent to decide the representation of the applic51t ..dated

a
24/a/92(-'nexure-IV) by/reaeomecl order within a period of three months

from the date of receipt of the otder; The applicant will, however,

_pply the copy of the represent.ion dated 24/a/92 to the re~mdents.

UJL
PlEl'lBER (a)
OIATEO. 1l1ahabad May'6th, 1994.
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